- CENTRAL ADMINISTRATIVE TRIBU
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'( ~_ OA No. 1836/83

ot e "OAﬁio'. 1835/93/ ‘
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»?Ne;%beihp w22hd¥day of February. 1999a
~ HON' BLE.SHRI S R ADIGE VICE CHAIRMAN (A) '
HON;BLE:SHRL T N-gBHAI 'MEMBER (J)

e A

Anurag Gupta
| son of Shri K.K.Gupta,
aged 27 years
-.resident of
== H.No.998/Sector-4,
: Paﬂwhkula Distt. Ambala

ﬁ? Haryana-134 109. .... Applicant
2 ~ (By Advocate: Sh. A.K.Behera)
. Vs.
1. Unicn of India through
Secretary.

Ministry of Hcme Affairs.
North Block,
New Delhi.

Secretary,

Ministry of Personnel. Public
Grievances and Pensions,
Nerth Block,

New Delhi.

nN

T 3. Secretary (Home).
S & Government of Bihar,
Bihar Secretariat,
Patna. 3 .... Respondents

(By Advocate: Sh. V.S.R.Krishna)
0A-1836/83

Pradeep Yadav,

s/oc Sh. Shankar Pal Singh.
aged 26 years,

resident of B-202. .
S.F.S. East of Kaliash,
New:Delhi=-110065.

(By Advocate. Sh. A.K.Behera)

/ Vs.
Union of lndla throuqh 7.' gl i A

- Secretary,
Mtnrstry cf Personnel

Public




RUES MR Y T

_q&estiod’ibf

State of Tamrlnadu,-'
Tami lnadu Secretariat,
Madras. ';
3 Chief Secretary,
State of Maharashtra. : :
Maharashtra Sec
Bombay . -

4. Director, s St
Lal Bahadur Shastri- National
Academy of Administration,
Mussoorie.

(By Advocate: Sh. V.S.R.Krishna)

0A-1837/83

Rakesh Ran jan

son of Shri Ayodhya Prasad
aged about 27 years,

R/oc K-62. P.C.Cclony,
Kankarbagh,

Patna - 800 020.

(By Advocate: Sh. A.K.Behera)

Vs,

1. Union of India throuah
Secretary.
Ministry of Persocnnel!, Pubiic
Grievances and Pensicns,
North Block.
New Delhi.

2. Chief Secretarvy
State of Tripura,
Tripura Secretariat.
Agartala.

2 3 Chief Secretary.
State of Karnaktaka,
Karnataka Secretariat,
Bangalocre.

4. Director,
Lal Bahadur Shastri Naticnal
Academy of Administration,
Mussorie.

(By Advocate: Sh. V.S.R.Krishna)

.... Respondents.

.... Applicant

... Respondents.

ORDER (ORAL)
dalive;adlgy Haq’ble/Shri'S;B;Adige, Vice Chairman (A)

- Heard both the sides.

B - 5 ~these - thraer /////

g 2k

~0ks. involve

similar

law‘”andwt&ct'theyéareibe ng djsposed of by
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aJlotment;jgs»?brinpipalIy on Epg#ground that reservations
are not perﬁissib(é ;in ‘theJ¢édfé allotment of officers

R £

 Services

5o - TRES Vcontention;iwhich was based on the

FUllﬁsench Judgment of the Tribunal in Rajiv Yadav VS.

inion the

“Zi¥nreon-of has been re jected by

india and anothers,

heir order dated 15.5.92 passed

Hon ble Supreme Court by t

in Civil Appeal No.B8767/92 and under thé circumstances no

infirmity can be detected in the impugned cadre allotments

made by the respondents based on reservation, which
warrants our interference.
A in the result these three CAs are

|
dismissed. Nc costs.

7 et a copy of this order be
file of all these three OAs.
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